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Shri Ur. Nagendra 3harma .e Applicant -

Vs. s
UsLole .o Respondents

Srivastava,
Present: Shri Mahesh @ 1ld. counsel for the applicant
Shri VeK. Rao y =do= respondant s,

When the application was taken up for admission today,

the ld. counsels for both the parties agreed that the appli~

cation @an be disposed off at the admission stuge itse, ,
keeping in view judgement of the hon'ble Supreme Court :
in Civil Appeal N0.2376/91 dated 13.11.1992, which is equally %
applicable tﬁ the applicant before us also. The ld., counsal i
for the respondents indicated that the ICAR is cons.dering
fixation of the pay scale of the applicant in R.450 =7300
in the light of the aforesaid judgement of the Supreme Court,hnj
We admit this application and dispose of the same with the
direction to the Respondents to issue necessary orders
regarding fixation of pay of the applicant in scale of B.45004
7300 in the light of the aforesaid judgement dated 13,171,179
and also direct them to take a decision within a periocd of
three months from the date dftcommunication of this order,

The decision taken in the case of the application shall be
hak poaed .

L

communicated to the applicant within

No order as to costs.
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